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Tue CHATRMAN moved the intro-
duction of the following new Section
after the above : —

“ Whoever kidnaps or abducts any child
under the age of ten ycars, with the intention
of taking dishonestly any moveable property
from the person of such child,shall be punished
with imprisonment of either description for
a term which may extend to seven years, and
shall also be liable to fine.”

Agreed to.

Sections 72 and 73 were passed ss
they stood.

Seetions 74 and 75 were passed after
amendments.

Tne CHAIRMAN moved the res-
toration, with modifications, of Section
76 of the Original Code. The Section
as proposed was as follows :—

“ Whoever unlawfully compels any person
to lubor against the will of that pereon, shall
be punished with imprisonment of either
description for a term which may extend to
one ycar, or with fine, or with both,”

Agreed to.

Bections 76 and 77 (velating to rape)
were passed after amendinents,

Section 78 (respecting unnatural
offences) was passed ax it stood.

Seetion 1 of Chapter XVII (of
Offeniees a ainst Property) was passed
after an amendment in illustration (%).

The consideration of the Code was
then postponed, and the Council re-
sumed its sitting.

The Council adjourned at 5 o’clock,
on the Motion of Mr. Harington, till
Tuesday morning at 7 o’clock.
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Mz. ERSKINE asked, if it was
neces-ary to 03¢ the cxpression dacoity
for gang robbery. It was i mere
local and technical term and was not,
he believed, used in Madras or Bom-
bay or in the Supremo Courts.
there was 1O objection, ho should
move the gubstitution of gavg robbery
for dacoity.
The Motion wa3
a difficulty having
apparent of defining &
voviding against pelonging

of dacoits—
Tiue OIIAIRMAN gaid that, a8

generall y

at first carried ; but
afterwards become
dacoit, and of
ing to o gang

the term dacoity Was pretty
known throughout Bengal, it might
tore the original

be advisable t? Y€3

wording of the Section-

made a Motion to that effect.

“The Motion was carried, and the Sec-

tion was passed ag it originally gtood.
Sections to 18 were passed 83

they stood-
Sections 19 and 20 geverally pre-

geribed sevenl and five years 8 the
minimum  term of imprisoument, the
former for robbery oF Jacvity With
attempt to cal h or grievous hart,

ge deat
and the latter for attempting to com-
wit robbery rmed

e {hereforo

or dacoity when a

with a deadly weaporn.

Mr. I{ARINGTO‘N di
the necessity for retaining
tions which merely fized & minimum
of pnnishment. princip\e of the
Code w3 e the minimum of
punishment or all offences, except
those of the gravest character, guch as
offences against the State, wurder, and
attempts commit murder, 10 the

discretion 0 * the Judge.
pue CH AIRMAN
16

d not see
these Sec-

referred to &
thought, bY

1 qu
and for the purp

renders. .
Oﬁt;l];. ERSKINE asked, if 1 was notb
' minimum gf

jnconsisten to have a ;
;unishmen in on 19,80 pot

cctl
the prece ing Section which related to
dacoity with murder.



1179 Penal

Tie CHAIRMAN explained the
reason of tho di-tinetion to be that,
under  Section 18, it any one of
several persons conjointly committing
dacoity, committed n murder, every
one of those persons was liable to pun-
ighment ; whereas Scction 19 related
to a particular offender.

The Sections were ultimately passed
after the substitution of seven years
for five years in Section 20,

Sections 21 to 24 were passed as
they stood.

Section 25 was passed a’t-r a verbal
amendment.

Section 26 (relating to the dishonest
misappropriation of property in the
possesson of a deceased person at the
time of his death) was passed after
the addition, on the Motion of the
Chairman  of a provision rendering
misappropriation by a clerk or servant
employed by the deceased at the time
of his death, punishable with imprison-
ment for seven years, instead of for
three years, as provided by the Scction
in respect of other offenders.

Section 27  (delining  criminal
breach of trast) was passed after
the addition of the following iilustra-
tion :—

“ A, a carrier, is entrusted with property
to be carried by land or by water, A dis-
honestly misapproprintes  the property. A
has committed eriminal broach of trust.”

Section 28 way passed as it stood.

Tug CHAIRMAN moved the in-
troduction of the followir g new See-
tion after Section 23 :-—

“ Whoever being entrusted with property
as a cavrvier, wharfinger, or warchonse keoper,
commity criminal breach of trast in respect
of such property, shall be punished with im-
prisonment of either deseription for u term
which may extend to geven ycars, and shall
also be linble to fine.”

Agreed to.

Section 29 (relating to  criminal
breach of trnst by a clevk or servant)
was passed after tho substitution of
seven years for five years as the term
of iwprisonment,

Section 30 was passed as it stood.

The consideration of the Code was
then postponed, and the Council re-
sumcd its sitting,
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